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No. 596(2)/LXXIX-V-1-20-2(ka)-6-2020
Dated Lucknow, April 11, 2020 ;

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh Rajya
Vidhan Mandal (Sadasyon Ki Upalabdhiyan Aur Pension) (Sanshodhan) Adhyadesh, 2020 (Uttar Pradesh
Adhyadesh Sankhya 5 of 2020) promulgated by the Governor. The Sansadiya Karya Anubhag-1 is
administraively concerned with the said Ordinance. ‘

THE UTTAR PRADESH STATE LEGISLATURE (MEMBERS’ EMOLUMENTS
AND PENSION) (AMENDMENT) ORDINANCE, 2020
(U.P. Ordinance no. 5 of 2020)
[Promulgated by the Governor in the Seventy-first Year of the Republic of India]
AN
ORDINANCE

Sfurther to amend the Uttar Pradesh State Legislature (Members' Emoluments
and Pension) Act, 1980.

WHEREAS India and the State of Uttar Pradesh are grappling with global
pandemic of COVID-19 which has severe health and economic ramifications for the
people. In order to meet such situation, it has become necessary to raise resources by
reduction of salary of members of Legislature. '
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AND, WHEREAS, the State Legislature is not in session and the Governor is
satisfied that circumstances exist which render it necessary for her to take immediate
action;

NOW, THEREFORE, in exercise of the powers conferred by clause (1) of
Article 213 of the Constitution of India, the Governor is pleased to promulgate the
following Ordinance.

1. (1) This Ordinance may be called the Uttar Pradesh State Legislature
(Members’ Emoluments and Pension) (Amendment) Ordinance, 2020.

(2) It shall be deemed to have come into force with effect from 01 April, 2020.

2. In section 3 of the Uttar Pradesh State Legislature (Members’ Emoluments
and Pension) Act, 1980 hereinafter referred to as the principal Act, in sub-section (1)
following proviso shall be inserted, namely :—

““Provided that the aforesaid member shall be entitled to only seventy
per cent of the above mentioned salary from the month of April, 2020 to
March, 2021.”
3. In section 4 of the principal Act, the following proviso shall be inserted,
namely :—
““Provided that the aforesaid member shall be entitled to only seventy
per cent of the above mentioned constituency allowance from the month of
April, 2020 to March, 2021.”
4. In section 15-A of the principal Act, the following proviso shall be inserted,
namely -
“‘Provided that the aforesaid member shall be entitled to only seventy
per cent of the above mentioned secretarial allowance from the month of
April, 2020 to March, 2021.”

Short title and
commencement

Amendment of
section 3 of U.P.
Act no. 23 of
1980

Amendment of
section 4

Amendment of
section 15-A

ANANDIBEN PATEL,
Governor,
Uttar Pradesh.

By order,

J. P. SINGH-II,
Pramukh Sachiv.
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